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Import of Paraffin Wax by Messrs
Balmer Lawrie and Company

*8. SHRI NATHI SINGH:
SHRI NAGESHWAR PRASAD
SHAHI: SHRI SYED
NIZAMUDDIN: SHRI
KAMALNATH JHA:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) what is the price per ton of paraffin
wax at present and what

tThe question was actually asked on the
floor of the House by Shri Nathi Singh.

t [] English translation.

[ RAJYA SABHA ]

to Questions 32

will be the selling price of paraffin wax which
is being imorted by M/s. BalmerLawrie and
Company, Calcutta on the licences granted by
Government;

(b) whether Government are aware that
the said company is insisting on advance cash
payment of the full price for the wax from the
consumers and if so, what are the reasons
therefor; and

(c) whether Government propose to direct
the company to accept letters of credit issued
to consumers by the banks instead of insisting
on cash payments?]
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t{THE MINISTER OF PETROLEUM
CHEMICALS AND FERTILIZERS (SHRI
H. N. BAHUGUNA): (a) to (c) A statement
is laid on the Table of the House.

Satement

(a) The price of indigenous paraffin wax
is about Rs. 2200 per tonne; the selling price
of paraffin wax now being imported by M/S
Ballmer Lawrie and Company would be
approximately Rs. 9000 to Rs. 9500 per
tonne ex-Calcutta.

(b) Balmer Lawrie is recovering earnest
money in cash for the registration of
quantities by the consumer industries as
provided in the Import

f[ ] English translation.
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Trade Control Policy i.e. at the rate of 2 per
cent on the CIF value or Rs. 50,000
whichever is less. Balmer Lawrie is taking an
advance payment from the parties in cash
based on the CIF value of the material. The
bala-nce-customs/Countervailing duties and
handling charges is to be recovered at the
time of arrival of goods in India.

The main reasons for insisting on advance
cash payment of the CIF value are:

(i) to ensure that the parties who are
indenting for this material have genuine
requirement and would not back out of
uplifting the material on its arrival.

(ii) the requirements from some parties
are as small as half a tonne.

(iii) to see that the funds of the
Company are not blocked for a long time.

(c) No Sir; because it will create
administrative problems for M/s Balmer
Lawrie and it will increase the handling
charges.]
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Bhagwati Committee Report
*9. SHRI IBRAHIM KALANIYA:f SHRI

S. W. DHABE: SHRI YOGENDRA
MAKWANA; SHRI JAGAN NATH

BHARDWAJ: PROF. N. M. KAMBLE:

Will the Minister of LAW. JUSTICE AND
COMPANY AFFAIRS be pleased to state:

fThe question was actually asked on the
floor of the House toy Shri Ibrahim Kalaniya,

[ 14 NOV. 1977]
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(a) whether Government have re
ceived the final report of the Commit
tee on Legal Aid to the Poor appoint
ed under the Chairmanship of Mr. Jus
tice P. N. Bhagwati;

(b) Some of the major recommen
dations; and

(c) what steps Government have
taken to implement them?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Yes. Sir.

(b) Some of the major recommendations
made by the Committee are:—

(1) reduction in court fee and complete
exemption in the case of poor;

(i) setting up of Legal Services
Organisation throughout the country, e.g.
setting up of a high powered autonomous
National Legal Services Authority at the
apex. State Boards of Legal Services at the
State level, Regional Boards for legal ser-
vices within a State and Zonal Councils for
the purpose of co-ordinating the activities
of the State Boards functioning in a
particular Zone. The main task of these
authorities will be to formulate schemes for
delivery of legal services within the area of
their respective jurisdiction and also to
frame model schemes for the guidance of
the other authorities and generally to lay
down the policy and programme of Legal
Aid.

(Hi) For the delivery of legal services, it
is recommended that Legal Services
Committees may be constituted at the
district level and also at Block and Tahsil
level. It is also proposed to set up a High
Court Legal Services Committee, attached
to each High Court, and the Supreme Court
Legal Services Committee, for delivery of
legal services in these courts.

(iv) Setting up of Special Cells for
dealing with the problems and difficulties
of different categories of weaker sections
of community, e.g.



